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Mr. Rajiv Surana, Counsel for applicant.
Mr T.P. Sharma, Counsel for respondents

\

The present Contempt Petition has been filed on by the pet:honer

" against the aﬂeged violation of the order dated 05.12.2007 passed in OA

No. 55972004, . | - -

Notice of this Contempt Petition was given to the respondents

Leatned counsel for the respondents has brought to our notice a copy of Y

the order dated 20.05.2008 passed in DB Civil Writ- Petition No. .

' 4865/2008 whercby the operation of the 1mpugned order/judgement dated
. 9512 2007 ‘passed in OA No. 552”004 is stayed by ﬂre Hon'ble Htgh
Court. - ‘ )

Since the operation of the impugned judgement passed in OA No.

. 559/2004 is stayed byﬂ:eHon’bfeHrgh Coum we are of the view that the

present Contempt Pefition’ does not survives, which is* accordmgly

| *"". disposed of. Notices isstied to the respondents are hereby discharged. Tt is -

made clear that in case the stay is vacated by the Hon’ble High Court ot -

- the Writ Petifion filed by the respondents is d'lsnussed, it will be open for
the applicant to ﬁle fresh Contempt Petltlon. .

Leamed counsel for the appheant ‘has also ﬁled teply whneh i .

taken on record.
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MEMBER (A)




